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during the period commencing from 5.10.1992 e
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stating the full background of his
cdse and seeking sdlary due @s per
law for the period mentioned above
within @ period of 15 days from
the date of receipt of this orger.
The Telecom District Engineer,
Koraput (Res.2) shall dispose of the
same in a spedking order within a
period of 8 weeks from the date of
receipt of the representation.
Respondent 2 shall @1so0 hear the
dpplicant before disposing of this
representation.

With these observations and
direction the application is disposed

of.
Hang over copies of the orders

to the counsel for both sides.
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